
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
X TTAI( B ENCH: OJ TTAc. 

ORIGINAL APPLICATION NO, 269/2000. 

Cuttack, this the 5th day of DeCeflber, 2000. 

Lingaaj Patra. 	 ... 	 Ap1iCdnt. 

vrs. 

Union of India & Ors. 	,.. 	Respondøts. 

ORINSTgJCTIONS. 

Whether it be referr1 to the reçorters  or not? 

Whether it be circulated to all the BChes Of the 
Ctral Nzninitrative Tribunal or not? 

'sA1H d4- 	 (D.V.R.S.G.DATTATRULU) 
VICE-4t 	 ME1B ER(JUDICIAL) 



CTRAL ADNISTRATI '/E TR1:BuNAt 
Ci TTAC( B F2CH $ Ci TTACK. 

ORIGINAL1 APPLICATION NO. 269 OF 2000. 

Cuttack, this the 5th day of DeemDer, 2000. 

CO RAM: 

THE HON CU RAB L E MR. SOMNATH SCM, VI C E-CHAI RMAN 
A N D 

THE HONOURABL E MR. D. V. R. S. G. DATTATREUUJ, MI3ER(JuDL.). 

Sri LingaraJ patra, 
s/c. Late Jayakrushna  Patra, 
At prest working as Sub-.Postniaster,Jodaozar, 
At/BO sioda, DiStriCt-Knj her. 

APPLICANT. 

By 1 eg1 practitioner z Mr. P. K. pdhi, Advocate. 

- VerSUS 

union of India represented by its Chief 
postmaster General,Crissa Circle, 
At/Po:BhtAbarleswar, DistriCt-Khurda-l. 

Director of Postal services(samQalplr), 
S amoalpi r Region, At/Po/Di st. Sam3alpu r. 

superintendent of post Offices. 
Keonj her Division. 
At/PO :Keonj hargrh, Diet. Keoni her-i. 

Kunja Bihari Rath,Sucdt. of post Offica, 
KeOflJ har DiVisiOfl.At/PO:Keoflj hargarh, 
DiSt:KeOflj her-i. 

Sri Krutibas patra,Sub post Master, 
At/PO :Dhanuryayap.lr sO,Dist.Keonj hat 

... REPONDTSS  

By legal practitioner: Mr.A.K.BOSe,SefliOr Standing Counsel(Ceitra1). 



- 2-. 

Q_R D E R 

MR.D. V.1LS.G.DATTATREUW, MEMB(JUDICIAL) $ 

The applicant in this original Application preys 

for quashing the transfer oLder of the Applicant at Annexure-.A/2 

and to direct the Respondents to allow the applicant to continue 

in his present post till completion of his tenure at Jodabazar. 

Applicant has aproached this Tribunal stating that 

the applicant has been continuing at Jodabazar Sub post Office 

as Sub post Master sirce 12-6-1999.According to him, he was 

transferred from that place,According to him he has been 

transferred from this post without completing his teriure.According 

to the applicant Respondents with some male fide intention 

and having vested iñteret posted Respondent No.5 as SPM,Jodabazar. 

TherefOre,he prays for quashing of the Order of transfer. 

Respondents in their Counter have denied the 

allegations made by the applicant parise.irthez th.r stand 

is that as the Sub postmaster,Jodaoazar Sub Post Office, the 

applicant used to attend his office according to his cn si1eet 

will and he has not maintained the discipline with regard to 

opening of the post office at time with pincality and thereby 

causing inconvenience to the piblic.According to them, this matter 

was considered by the reports  under nnexure-R/l and also 

Annexures-.R/2 and s/3,Therefore,the Department for the purpose 

of smooth f.rnctioning of the post office thought that the 

applicant has to be transferred and therefore, they have transferred 

him and therefore, the plea of mala fide urged by the applicant a2e 

not sustainable. 



4 
we have heard learned cOunselfor both sides and 

considered the various documents and averments made therein, 

The point for consideration is whether the transfer 

'I 	 order is to be quashed or not. In the service jurisprudence the 

transfer is an incident of service.It is not a question of 

policy to post a person in a particular post or a particular 

place according to his will.it  is left to the Department to 

consider and decide/assess in which way a particular enployee 

will have to work in a particular post and take the interest of 

the publ.iC.Though the applicant alleges mala fide on the part 

of the Respondent No.4 there is no record to show that the 

Respondents have transferred the applicant with some ill motive 

much less to say mala fide. 

Respondents' counter has oeen signed by a 

responsible officer and they clearly state that the applicant 

is not deligent and not observed the time with punctuality to 

open the post office in timeThis is the sufficient ground to 

transfer him. Therefore, absolutely there is no merit in this 

Original Application The application is dismiss&.No costs. 

Learned counsel appearing for the applicant 

submits that the present applicant and applicant in Original 

Application NO. 268/2000 want to have interchange of their 

place of posting and the Tribunal may give a direction to the 

Respondents toconsider that. This is not the prayer of the 

applicant in the Original Application.It is to the Department 

to consider the representation and take a suitable decision 

on the grievance of the employee.Therefore, there is no necessity 

to gi ye any di r action in this point, 

(D. V.R,S . C. DArrATREYU W) 
VIC 	 MEMB ER (JUDICIAL) 


